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CENTAA L ADMINISTRATIVE TiUBUN/\X.. 
AL£.AHf1. BAD BEN~H 

A.LLAHABAD -

or~9ina l ApJ?lica ti on No. ll - -

Opc:n court 

2003 

Alla ha bad this the 29 t.h day of November• 200 4 

Hon• bl e Mr. r-1 • P. s i ng h , V1 ce Cha 1 rm-:i n 
Hon ' bl e l·1r. A .K . Bhatnagar. Member ( Jl 

Kartik Chandra saner j ee , aged abeut 62 years. s / o 

Late Kali Chandra Ba ne rji. ( Reti r~d on 30.6.2001 aa 

Asstt. Mechanica l Er:g ineer. Dieael Loe~ Shed . Alam­

bagh. Lucknow). At present r esi dent of H.No.3A/l. 

Govi~ Naga r(Karbu l a }, G.T. Road , Allahabad . 

Appl ica~ 

By Advocat93 Shri K . N . Ka ti yar 
Shri A . P . S rivastava --------- _ .... ___ _ 

Vers1.1s 

l. Uni on of India through the Gene ral Manager , 

Nort he r n Ra J. l wa Y• H . u . off ice . Baroda Ho llSe. 

New Del hi • 

... 
2. Divisional Rail \'tay Manager, Northe rn Ra il\!i'Sy, 

~ 

LUcKnO\'I • 

3 . Sr . Divisional Accounts Off icer, Northern Rail­

\o/O.y , L ucknow. 
Res g?nde nts 

By Advocate Shri Avn1sh Tr~ea_thi 

0 R D E R ( oral ) _..., ___ _ 
3y Hon• bl e Mr . M. P . Singh . v . c . 

By filing thi s o .A . applica nt ha s claimed 

following reliefs:-

(A ) That the respo ndents may be directed to 

revise the pay of the a pplica nt and fefix t he 

same l9l Rs . 12 , 67 5/- P . ~ 1 . in g r ade ~. 8000 -13500/­

on appoi ntment in s ubstantive to j unior SCll e 

of IRS1"1 E wi th retrospectJ.ve eff ect fro'.ll 1.6.2001. 

(B) Tha t acco r d ing ly the a pplic<J nt' s r e tiral 
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.t>4! ne fit.s in~ludlng p ension/fa mily pension. 

commutation of pension. gratuity and lea ve 

e ncashment etc. be also revised w.e.f. l.7.0l 

and arrears paid to the applicant a.longwith 

arrears of pay of June 2001 at the earliest. 

(C) That interest @ ~.25/- p e r annl.lll be also 

pa id to the applicant till actual payment. 

(D) That the coust of this original ap plication 

may be awarded to the applica nt. 

(E) rhat any othe r /furthe r r e lief may be g ive n 

which i s deemed fit and pr ope r in t he circum.s t a n:: es 

of tht ~ase . 11 

Duri~ t,h(. course of arguments. learned 

counsel for the respondents sta te s t ha t the entire 

am::>unt \·1hich i-as d ue to the applica nt by way of arrears 

of s a lary as well a s arr ea r s of r etiral benefits . have 

been paid to him a nd onl y an amount of ~.608/- is 

req uired to be paid to the applicant. for which a 

prescribed form is r equired to be filled up by the 
cr{L~, 

applicant. on \iBel\leanred counsel for th e applicant 

has s ubmitted that a pplicant has received the entire 

amount payabl e to him e xcept an amount of !\s .608/- and 

for wh ich he has alre ady f illed up the prescri oed form 

b ut payment has not bee n made t ill date . 

3. In vi ew of the facts and circumst1nces menti oned 

a b:>ve . \-.El are of the co ns i derc.d vie w that. t he s ~ase 

ma y be 
~~ \ 

disposed of a t this s tag e 'l"Oi~ direction to 

the a pplica nt to fill up t he prescribed form claiming 

L ~ J_,---Rs . 60 O / ~::i'th't';';;> period of 2 weeks. If a ppl ica nt complie<IS 

with this d irection. the res~ndents are directed to 

make a ~yment of ~.608/- within a period of 2 months 

from the date of receipt of such z:rescribed form from 
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~::-der as to cost. 
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